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MESSAGE FROM THE LOK SABHA

Constitution (Sixty-fifth Amend-
ment) Bill, 1990

SECRETARY-GENERAL: Madam,
I have to report{ to the House the

* following message received from the

Lok Sabha, signed by the Secretary-
General of the Lok Sabha:

“In accordance with the provi-
sions of rule 96 of the Rules of
Procedure and Conduct of Business
in Lok Sabha, I am directed to en-
close the Constitution (Sixty-fifth
Amendment) Bill 1990, which has
been passed by Lok Sabha at ifs
sitting held on the 5th April 1990,
in accordance with the provisions of
article 368 of the Counstitution of
India.”

Madam, I lay a copy of the Bill on
the Table, (InterTuptions)

——

REG. ALLEGED TAPPING OF
TELEPHONES OF POLITICAL

LEADERS

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN)
Mr, Salve, .. (Interruptions) Let
Mr, Salve speak... (Interruptions) I
am calling Mr, Salve. Please sit down.
(Inte'rruptions). Please let Mr, Salve
speak,
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SHRI N. K. P. SALVE (Maharash-
tra): Madam, I want to draw
the attention of the House... (Inter-
ruptions) I want to draw attention
to a matter of urgent public im-
portance. Madam, a very alarming
situation hasg arisen... (Interruplions)

SHRI V. GOPALSAMY (Tamil-
Nadu): Because of you. (Interrup-
tions)

SHRI N. K. P. SALVE; Serious
allegations have been made by no
less a person than Mr, Chandra Shek-
har belonging to the ruling party,
Madam, I call the situation alarming
for the very simple reasen that Mr.
Chandra Shekhsr 13 nog a halfpenny
tuppeny person. He was stripped out
of the contest of Prime Ministership...
(Interruptions)

It is for them to decide... (Inter-
rupticns)

SHRI DIPEN GHOSH (West
Bengal): They had passed the
Postal Act, They do not have the
cheek to...(Interruptions) It is "we
who annulled that amendment.
(Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
The Chairman has allowed him, Mr.
Gurudag Das Gupta,

SHRI GURUDAS DAS GUPTA
(West Bengal): It is beyond ruies to
refer to Mr, Chandra Shekhar by

name. He does not belong to . this,

House. Therefore, Mr, Chandra
Shekhar cannot be referred to by
name, He does not belong to this
House.

SHRI VISHVJIT P, SINGH. His
telephone is tapped. That is my in-
formation,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTH] NATARAJAN):
The rule says that he cannot refer
only if an allegation is made. (Inter-
ruptions) Let me read the rulg to
you, (Interruptions) I am reading the
rule.  (Interruptions)

SHRI GURUDAS DAs GUPTA:
Don’t say this. You have been tapp-
ing our felephones.

(Interruptions) '

Leaders
THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly sit down,

SHRI N. K. P. SALVE: Madam, I
do not refer to Mr, Chandra Shekhar
as a Member of Parliament. I refer
to Mr. Chandra Shzk1ar as one of tie
leaders. . N

SHRI DIPEN GHCGSH:1 theulg be
allowed to speak, _

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
First allow him to speak.

SHRI V. GOPALSAMY: I am on
a point of order, Madam, Mr,
Salve has brought to the notice wof
this House a very important matter.
I agree with him. But when I moved
a Private Members’ Bill to eradicate
this pernicious and malicious thing,
it is the Congress Party which oppos-

ed-it. Now they have mno moral

right to speak abolt it,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTH] NATARAJAN):
There is no point of order. 1 am

reading the rule, It jg Rule No.

© 238A. 1t says:

“No allegation of a defamatory or
ineriminatory nature shail be made
by a Member against any gther
member or 3 member of the House
unless the member making the
allegation has given previous inti-
mation to the Chairman.”

He is not makixig -any allegation

. against Mr. Chandra Shekhar. He

wants to make a statement. So, I am
ruling out the point of order. The
Chairman has given him permission,
I am calling Mr, Salve to speak,
(Interrupticms)

SHRI N. K. P. SALVE: Madam, I
would like to make it clear at the
outset that we did not ever suppnrt
bugging or tapping, We did not...

(Interruptioms)

SHR] DIPEN GHOSH: You had

" got the law amended.

SHRI V, GOPALSAMY- You have
no moral right to speak about it,

SHRI N, K. P. SALVE: I want
%e submit further that, in faect, the



13  Re. Alleged Tapping of [9 APR.

palis .
allegations of tapping were made
in a State wherc the Congress Party
was not in power and authority, I
am referring lo Karnataka, Let us

-put the record straight, Mr. Gopal-
,ai.y. In ibhis very Huuse, very sern
ous allegations were made
about telephone tapping in the State
of Karnataka,

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): You cannot
discusg the States here. Madam, he
ig referring to the State of Karnata-
ka. He is referring to g State,
(Interruptions)

SHRI N, K. P. SALVE; Madam, I
am referring to the very serious alle-
gations made, not by us, but by one
of the leaders of the Opposition it-
self against bugging and tapping of
the telephones in Karnataka,K (Inter-
ruptions) I want to remind the
House that the then Prime Minister,
Rajiv Gandhi, made a categorical
statement... (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATT JAYANTHI NATARAJAN):
Kindly allow Mr, Salve to speak.
(Interruptions) Kindly sit down,
Let Mr. Salve speak.

SHRI N. K, P, SALVE: Madam,
let us look at this matter g little more
objectively, g little more geriously.
All that T want to submit is that
when the allegations were made ag-
ainst the Chief Minister of a State
which was not ruled by my Party, at
that stage, Madam, the thep Prime
Minister Rajiv Gandhi made a cate-
gorical statement that so far as the
Central Government is concerned, we
have not done it and we do not know
anything about it, I want to reite-
rate, Madam  that my Party does not
—I repeat does not-—believe
(Interruptions) ... we do not believe
in tapping of telephones or bugging
of telephones, (Interruptions) Ma-
dam, I submit that the whistle which
has been blown by 5 distinguished
leader of the ruling party  creates
a very grievous and serioug alarm
because his allegations. .. (Interrup-
tions) ... allegations constitute an
allegatlons of an act of blatant sub-
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version not only of the Constitutional
rights but alse blatant subversion wof
the cardinal rules of democracy it-
self. It will be the beginning of the
end of democracy.

(Interruptioms)

SHRI DIFEN GHOSH; You have
realised the cardinal rules only after
going to tha, side, The price is too
much that you have to pay far this.
(Interruptions)  The price was tco
much to realise this cardinal rule.

(Interruptions)

SHI N. K. P. SALVE: Madam,
what is the allegation? The allega-
tion is that the telephones of 27
politicians have been tapped. I have
no doubt in my mind whatsoever
that if this allegation is correct...
(interruptions) .. .Even Mr. Gopal-
samy’s telephone might have been
tapped, (Interruptions) Madam, it
is well-known that they are not very
happy with Dr. Karunanidhi. So,
Mr. Gopalsamy, don’t iry to be more
loyal than the King, I will advise
you, (Interruptions) 1 do not
know even about Mr. Dipen Ghosh
whg is talking so much. We do not
know...

SHRI V. GOPALSAMY. When you
were in power, your Government was
also bugging my telephone.
(Interruptions)

SHRI N.K.P. SALVE: Mr. Dipen
Ghosh, you, do not understand. Even
if Atalji’s telephone is tapped, ‘you
do not know all that; that will go.

SHRI DIPEN GHOSH. Mr, Salve, 1
understand. It was you who op-
posed that amendment {o the Tele-
graph Act,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Tt is Mr. Salve’s maiden speech, Don’t
interrupt him,

SHRI V. GOPALSAMY. My tele-
phone was tapped by his Govern-
ment when they were in power.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Don't interrupt him, Let him finish.

SHRI N, K. P, SALVE. Madam,
this is a very serious matter, If it is
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not thoroughly enquired intp in an
honest and a forthright manner, [
want to submit to my friendg of ali
sections of the House that we would
be succumbing to ap extremely dan-
gerous move, a move which will
some day recoil on anyone of us, we
do not know., Therefore, Madam,
I want to submit that any CBI or
Such enquiry is a hogwash. (Inter-
Tuptions) We know very well

(Intewuptions) ... and they have
been complaining. .. (Interruptions)
We know in advance what the CBI
is going to tell them, and in a serious
matter like this, we will not be satis-
fled with a lollipop. (Interruptions)

SHRI P, K. KUNJACHEN (Kera-
la): Have you faith in CBI or not?

SHRI N. K P, SALVE. Madam,
I am afraid...(Interrupti(ms)... the
point T am raising is not being taken
seriously. .. (Interruptions)

I am afraid that the debate is not
being taken seriously by , section wf
the House who may some day be the
victims of this very pernicious act.
(Interruptions). To put the record
straight, I want to tell the gentlemen
and the solitary charming lady, who
is .interrupting the point that I am
making, that we are against bugging,
that we are against tapping and that
it this gllegation has been made, .
(Inte rruptions).

Madam, I want to submit, there-
fore, that we people who have been
in polities for long we know how
these things go about, Therefore, I
want to submit that we will not be
satisfied with the lollipop which the
CBI might want to give us in this
matter, Madam, the certificate of
the CBJ might be useful to the Gov-
ernment, But the certificate of
CBI to this Government is of no use
to us, I want to make it clear, The
CBI wilj give the certificate which
Mr. Mufi Mohammad Sayeed will
want it to give. It is essential
therefors, let the Prime  Minister
come on the floor of thicx House...
(Interruptions). The Prime Min-
ister is talking of value-based politics,
He is talking of moral authority. We

!
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admit thgt he hag the highest autho-
rity. But he should come un lhe
floor of this House because we are
involved and we do pot know which
one of us will be the victim, There-
fore, Madam, let him come to the
House and make g statement similar
to the one which was made by the
earlier Prime Minister, that he cate-
gorically denies that his Govern-
ment has done any such thing.

SHRI V. GOPALSAMY: Madam,
he is misleading the House. The
then Minister made 5 statement de-
fending the practice on the fooy of
this House, when a Bill was moved. ..
(Interruptions).

SHRI N. K. P. SALVE:
raid, Mr, Gopalsamy will
go and check up the record.

SHRI V. COPALSAMY: Madam,
it i3 on record. He ovposad gnd  his
party opposed the Bill. Madam, he is
misleading the House,

SHRI N. K, P. SALVE; Madam,
the law that was passed by this House
has its own place. The crucial ques-
tion is have any politicians telcphones
been tapped? Was ever ap allega-
tion made of such a thing having been
done when we were gitting on  that
side of the House? No, not even an
allegation was made that there were
any politiclans whose  telephones
were tapped, I repeat it a hundred_
times,

SHRI V. GOPALSAMY: My tele
phone was tapped. My postal mail
was intercepted, I made this charge
I substantiated my charge with evi-
dence and with documentary evidence
I proved my charge. Your govern-
ment did that, My mai] was inter-
cepted, My phone was tapped. 1 pro-
ved all this on the floor of the House
(Interruptions). 1 proved this, Mr
Salve, I proved my charge that my
mail was intercepted and my tele-
phona was tapped by your Govern-
ment. T proved this charge on the
floor ©f this House and said what you
were doing, You have now no moral
right to say...

I am af-
have to
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SHRI N, K. P, SALVE. T will
come to what Mr. Gopalsamy says,

SHRI V. GOPALSAMY: 1 sup-
stantiated my charge with evidence
on the floor of this House, Your
party was the ruling party then.

SHRI N. K. P. SALVE ; Madam,
I welcome what Mr, Gopalsamy has
said. (Interruptions)

THE VICE CHAIRMAN SHRI-
MATI JAYANTHI NATARAJAN):
Kindly let Mr, Salve finish,

SHRI V. GOPALSAMY. If you
want{ to see the evidence again, 1
shall produce the documentary evi-
dence here. I substantiated my char-
ge, Mr, Salve, your Government did
that. (Interruptions)

SHRI N, K, P. SALVE: Mr. Go-
palsamy, by now you have become
a senior parliamentarian, Observe
some rules, Observe some discip-
line. Please sit down. (Interrupiions)

SHR1 V, GOPALSAMY. You were
in the Government, What were
doing then, Mr. Salve? (Interrup-
tions) I substantiated my charge ot
interception of my mail and tapping
of my telephone, What were yov
doing? (Interruptions) I substantiat-

ed my charge with documentary evi-
dence, (Interruptions)

SHRI N. K. P, SALVE: Madam,
I deplore. .. (Interruptions)

THE VICE-CHAIRMAN
MATI JAYANTHI

(SHRI-
NATARAJAN):

Kindly permit Mr, Salve {0 speak.
(Interruptions)
SHRI N, K, P, SALVE: Madam,

1 totally deplore...(Interruptions) if
Mr. Gopalsamy’s telephone was ever
tapped, inter alia, because he never
had been politically so important for
tapping and the only time he did
become important. .. (Interruptions)

SHRI V. GOPALSAMY. Fortu-
nately, T was not a Member of the
Congress,

SHRI N, K, P, SALVE: The only
time you did become important ...
(Interruptions) Mr. Gopalsamy was
never important politically until he
went to Sri Lanka. (Interruptions)

you *

|
\
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SHRI SATYA PRAKASH MALA-
VIYA: Madam. I am on a point of
o-der. (Interruptions)

SHRI DIPEN GHOSH: Let him
complete his mention, (Interruptions)

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): He
is not peing allowed to complete.
(Interruptions).
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SHRI N, K, P. SALVE. Madam,
they cannot throttle our voice. (In-
terruptions)

SHR1 SATYA PRAKASH MALA-
VIYA: Mr. Salve, let me make
point of order. Kindly take
seat, (Interruptions)

THE VICE-CHAIRMAN
MATI JAYANTH]
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my
your

(SHRI-
NATARAJAN):

. Let Mr, Malaviya complete what he

is saying, Mr, Salve,

SHRI N, K. P. SALVE: I
sorsy.

SHR] SATYA PRAKASH MALA-
VIYA: My point of order is this.
According to the conventjons of the
House and also according to the pro-
cedures laig down, no Member, when
he is altowed to make hig Special

2nijon, can take more than three
minutes, Mr, Salve started his speech
at 11.30. My point of order is, are
you going to allow g fullfledged de-
bate on this? When you called Mr.
Salve to speak, you informed the
House that Special Mentiong  were
going to be taken up. Therefore,
I would request you to kindly ask
Mr. Salve to finish his special Men-
tion.

am

THE VICE-CHAIRMAN (SHRI-
MATT JAYANTHI NATARAJAN):
How can T ask him to finlsh unlesg he
is allowed to speak? (Interruptions)
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SHR] SATYA PRAKASH MALA-
VIYA: He has spoken. (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let me give my ruling, If the
House allows him to speak without
interruption, we can have g look at
the time. You know what happen-
ed, All of you were present. I can-
not.ask him to sit down unless he has
finished, Let him finish without inter-
ruption. (Interruptions)

SHRI VIREN J. SHAH (Maha-
rashtra): Madam is he aware of the
statement of the former President,
Giani Zail Singh. .. (Interruptions)

SHRI N. K. P. SALVE: Madam, I
would have concluded if I had not
been interrupted. I had no intention
of taking such a long time. But I am
anguished. I am distressed. What
has happened to Mr, Gopalsamy? He is
a dear friend of mine, But it does
not mean that ke becomes politically
important. (Interruptions) Madam,
I am submitting for your considera
tion. (Interruptions) If the whole exer
exercise is not purely an exercise in
sheer futility, if the whole exercise is
not plenty of sanctimonious humbug,
so far as this matter is concerned let
the Prime Minister come to the fioor
of the House—because any one of us
is likely to be involved into it—and
make a categorical statement that
whatever allegations which have been
made about bugging and tapping are
plenty of nonsense, This one thing.

Secondly, Madam, it is absolutely
important that before such a state
ment is made by the Prime Minister he
had a proper dialogue because the
gentleman who has made the allega-
tions is not willing to have been a
dialogue with the CBL So, is it not the
easiest way for the CBI to say that
they went to the gentleman to find out
which are the 27 people, what is the
source of hig information, but he refus-
ed to cooperate? That will be the
easiest way to get out of it. The mat-
ter is very serious and has to be look-
ed into its depth, Therefore, it is es-
sential that the Prime Minister comes

Re. Alleged Tapping of [ RAJYA SABHA ] Telephones . of Politieal
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an makes the
while making

statemen: ana
statement it is
absolutely essential for him to
tell us the basis of this kind
of an allegation for jt is an allegation
made by one of hig very seniorleaders
who was likely to be his contestant
ang was kicked out of the contest. The
‘Tlustrated Weekly’ carries a heading,
“Chandra Shekhar blows the whistle”,
If this is the whistle, it is a whistle of
alarm and if you are not awakened,
‘maybe, in our petty political squabbles
we would be frittering away our ex-
tremely valuable constitutional demo-
cratic right, That is my statement.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Shri Dipen Ghosh.

THE LEADER OF THE HOUSE

(SHRI M, S. GURUPADASWAMY):
Madam,....

(Interruptions)
THE VICE-CHAIRMAN (SHRI.
.MATI JAYANTHI NATARAJAN):

Yes, Mr. Dipen Ghosh,

SHRI SURESH KALMADI (Maha-
rashtra): You cannot make the
Leader of the House to sit down.
(Interruptions), These are not good
manners. This is improper. Shri
Dipen Ghosh has no right to ask the
Leader of the House to sit down. (In-
terruptions). The CPM is supporting
the Government, but he cannot ask
him  tg sit down. They might be
supporting the Government, but Shri
Gurupadaswamy should not bow
down,

(Interrupticns)

THE VICE-CHAIRMAN (SHRIMA-
TI JAYANTHI NATARAJAN): I
am aware that the Leader of the
House has tlLe precedence but he yiel-
ded to Mr. Ghosh. That iy why he sat
down.

SHRI SURESH KALMADI. He was
made to sit down,

SHRI DIPEN GHOSH: I did
make anybody sit down.

SHRI N. K. P, SALVE: We abide
by whatever you rule, but it will

have to apply to every section of the
House. If you convert the special

not
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mention into a debate, kindly see the
risk of converting the entire special
mention into a special debate. {Inter-
ruptions)

SHRI DIPEN GHOSH. Madam, I
did not ask the Leader of the House
to sit down. I dare not.

SHRI SURESH KALMADI: You
allowed the Leader of the House to
speak. You cannot allow him to speak
first. (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTH] NATARAJAN): Shri Sal-
ve has a point of order.

SHRI N. K. P. SALVE: Madam, I
am on g point of order, We will abide
by whatever your ruling is, but your
decision cannot apply only to one
section of the House. If you decide
that you are going to aliow Members
on that side to speak on 5 special
mention, equally it will be thg right
of my party to make a2 demand to
speak.

THE VICE-CHAIRMAN (SHRI.
MAT] JAYANTHI NATARAJAN): I
will allow some of the Members to
speak.

SHRI N. K. P. SALVE: Then it
will be a debate. Kindly imagine the
predicament you are inviting for your-
self, You are virtually converting it
into a debate and it will go up to
2.30. Then you have to allow our
Members also.

THE DEPUTY CHAIRMAN. I will
allow not all but some Members.

SHRI SYED SIBTEY RAZ1 (Uttar
Pradesh): T stand on a point or order,
(Interruptions). .

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN): I
am permitting everybody to speak
(Interruptions)

12 Noon

SHRI CHATURANAN MISHRA
(Bihar): Madam, I am on a point of
order. According to me, the rule is
quite clear that three minutes will be
there for the Special Mention, but
there is no provision for shouting and
counter-shouting. Will you do that,
please, go that the House cap run
smoothly? That is my submission.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN). I
have heard your point of order. I
have used my discretion to allow the
Members to speak. As soon as Mr.
Ghosh finishes, I will call you.

SHRI MAKHAN LAL FOTEDAR
(Uttar Pradesh). All right, After Mr.
Ghosh,

SHRI DIPEN GHOSH.
am thankful to you....

SHRI M. M. JACOB (Kerala): Ma-
dam, the names have not been men-
tioned. We want to know if Rajya
Sabha Mlembers are involved in it.
That is a.msajor issue before us. We
want to know whether the telephone
of any Member of the Rajya Sabha

Madam, 1

-ig being .tapped or bugged. We want

a statement on that,
- (Interrupticns)
SHRI V. NARAYANSAMY (Pondi-

cherdy): We want the names of
persons.. .
THE VICE-CHAIRMAN (SHRI-

MATI JAYANTH] NATARAJAN):
Let Mr. Ghosh speak. I am not allow-
ing you. °

SHRI S.K.T. 'RAMACHANDRAN
I am op a point of ' order. Please
allow me. My point of order is as
to whether Mr. Ghosh is supporting
us or opposing us.
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THE VICE-CHAIRMAN (SHRI
MATI JAYANTH] NATARAJAN)'
There is no point of order,

SHRI S. K. T. RAMACHANDRAN:
Madam, the point ‘of order comes now
....The point of order is there...

SHRI RAOOF VALIULLAH (Guja.
rat): He can only associate with the
Special Mention. He cannot dissociate
himself, This is the clear convention
of the House. (Interurptions)

THE VICE-CHAIRMAN (SHRI-
MATLI JAYANTH] NATARAJAN):
I have heard your pbint of order,

SHRI S. K. T. RAMACHANDRAN:
Just g minute, please. Unlesg he is a
member of the Cabinet unless he is
a Minister, he canot come to the res
cue of the Government, Otherwise he
should support us.

THE VICE-CHAIRMAN SHRI-
MATI JAYANTH] NATARAJAN):
1 rule it out. 1 have allowed him to
speak. . .Kindly let him speak,

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): On 3 point
of order,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No more points of order.

SHRI DIPEN GHOSH: Madam I, am
thankful tg you.......,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly let him finish, Let the House
function, Under what rule is your
point of order?

SHRI DIPEN GHOSH: You are all
senior members. You are all aware
that it has happened earlier, A whole
day hag been devoted to one Special
Mention.

SHRI VISHVJIT P. SINGH (Maha-
rashtra): Madam, Mr, Ghosh has just
now saig that one full day wag spent
on one Special Mention,

SHRI DIPEN GHOSH: Yes.

SHRI VISHVJIIT P. SINGH: Is that
what you want today?

SHRI DIPEN GHOSH: Two full
days were deyoted...(Interruptions)

THE VICE-CHAIRMAN (SHRI-

MATI JAYANTH] NATARAJAN):
Let Mr. Ghosh speak first

SHRI DIPEN GHOSH: Madam, I
dissociate myself with the noise that
they have been created, but I associate
myself with the issue which Mr. Salve
has raised. It ig really condemnable
if bugging of telephones is contlinuing
in respect of political leaders, as al-
leged in certain quarters. Previously
there was such an allegation and we
dig not ming asking the Government
to enquire into such an allegation and
find out the truth and stop such unci-

vil authoritairan practice. Madam,
already there was a statufe,
the Indian Telegraph Act, as you

know, and there iz ihe Indian Post
Offices Act also. There were provi-
sions enabling the Government to in-
terfere with the privacy of the indi-
vidual taking recourse to telecom-
munications or postal communica:
tions, At a point of time there was
an amendment brought by the then
Government, the previous Govern-
ment, to make it further harsh, fur«
ther strict taking wupon itself tha
power to interefer with and intercept
the letters articleg and other things
sent through the postal system. W
wanted tg scruap that amending Bill
We opposed it because we are for the
democratic rights of the people, we
are opposed to interference with the
individual’'s privacy. My colleague,
Mr. Gopalsamy, had brought a Pri-
vate Member’s Bill seeking amend.
ment to the Indian Telegraph Act se
that the Government could not inter-
fere with the privacy of the indivi-
dual. We supported it but, unfortu-
nately, the Memberg belonging to the
then ruling party, including Mr. Salve
and those people who are making
theli!- voice hoarse now, opposed that
Bill.

SHRI SYED SIBTEY RAZI. Madam,
the point here is not this, The point
is the practice being indulgeq in by
the present Government.

THE VICE-CHAIRMAN (SHRIMATI]
JAYANTHI NATARAJAN). 1 will
not allow a dialogue. Kindly let him
proceed. .. (Interruptions) ...
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SHRI SYED SIBTEY RAZI: He is
trying to drift away from the main
issue, Telephones of 27 leaders of poli-
tical parties have been pugged by this
Government.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN)
Kindly let him finizh... (Interrup-
tions) ...

SHRI DIEPN GHOSH. Mr. Sibtey
Razi knows. If it is true that the tele-
phones of 27 important political lea-
ders were bugged, that they were
hugged according to the Act which
we wanted to amenq and which they
onposed. ..

(Interruptions)

SHR] VITHALRAO MADHAVRAO
JADHAV: Is he justifying it?

SHRI DIPEN GHOSH: I am not
going to justify, If they have under-
stood the English which I used, they
would not have raiseq thig point whe-
ther I am justifying it or not. I said,
I do not justify the bugging of tele-
phones, 1 do not justify interference
with the individual’'s privacy.

(Interrupticns)

SHRI VITHALRAO MADHAVRAO
JADHAV: Then why don't you ask
the Government {0 come forward with
a statement? Madam, if he does not
justify it, why does not he ask the
Grovernment to come out with a state-
ment?

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
1 cannot alloyw this disorder to go on.
Kindly sit down and let him finish.
Everybody is being given a chance,
We have to think of the time of the
House also. Everybody is given a
chance. There is no point in interrup-
ting him.

DR. RATNAKAR PANDEY (Uttar
Pradesh): 1t is very clear, Madam...

...(Interruptions) ...

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJANH
When people speak from this side,
they can always say what iy wrong.
What ig the point in interrupting him?
Kindly don’t interrupt.

Telephones of Political 26
Leaders

SHRI N| K, P. SALVE: If you yield
for a minute ... (Interruptions)..,
Madam, we are very happy that on
the basic issue Mr. Dipen Ghosh is
agreeing with whatever he hag stat-
ed. Please bear with me... (Interrup-
tions)

THE VICE-CHAIRMAN SHRI-
MATI JAYANTHI NATARAJAN):
Mr. Ghosh has yielded. Let him speak.

SHRI N. K. P, SALVE; Madam, it
is of the highest importance, ag he
himself says, that the bugging...
... (Interruptions) ...

PROF, C. LAKSHMANNA (Andhra
Pradesh): On a point of order.

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
Let him finish what he has to say.
Mr. Ghosh hag yielded.

SHRI DIPEN GHOSH: Where is
the question of yielding?

SHRI N. K. P. SALVE: Just halt
a second.

SHRI DIPEN GHOSH: You want io
know whether I associate..

(Interruptions)

SHRI N. K. P. SALVE:. Half a
second.

SHRI DIPEN GHOSH:
wait. (Interruptions)

SHRI N. K. P. SALVE: Deal with
what 1 have to raise before you. You
have agreed with us in principle,

PROF, C. LAKSHMANNA. Madam,
what is this (Interrupticms)

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
I have alloweq him to speak. Kindly
sit down. (Interruptions)

SHRI N. K. P. SALVE: Madam,
only one sentence and I am done. [t
is a very serlous issue which we ar
discussing. If you woulg be so kind
as to come to the main issue and not
politicise the matter, perhaps it will
help the cause a great deal. (Interrup-
tions)

SHRI DIPEN GHOSH: You are here
only to o,er pooja, and not to noliti-
cise everything! 1 know fhat.

You just
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THE VICE-CHAIRMAN (SHRI1
MATI JAYANTHI NATARAJAN):
Mr. Ghosh, please conclude.

SHRI DIPEN GHOSH: Madam
Vice-Chairman, I am opposed to tele-

phone bugging or interference in
Individual privacy by intercepting
letters,

SHRI N. K. P. SALVE: This is 27.

SHRI DIPEN GHOSH: It is as se-
rioug as i¢ happens in the case of an
ordinary citizen, It is not because 27
important political leaders’ telephones
were bugged as alleged that it haw
become so important. It is all the more
important even if an individual citi-
zen’s, ordinary citizen’s telephone is
tapped or the mail is intercepted. Af
a point of time, there was an allega-
tion from the then President of India
that hig telephone was bemg bugged.

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Mr, Ghosh, kindly conclude now.

SHRI DIPEN GHOSH. The serious-
ness of telephone bugging or intercep-
tion of mail should not be judged only
in terms of the importance of the
persons. It is a question of the demo-
rratic right of the citizen of an in-
dependent country, ang so, from that
pomt of view, I am opposed to bugg
ing of telephones or interception of
mail. :

Maday Vice-Chairman, I want to
make it clear that it appearg that there
is a difference between the previous
Government and the present Govern-
ment. The previoug Government
sought to institutionalise that right o?
bugging ielephones and infercepting
mail, while the present Government,
ag soon a: the complaint was made,
immediately came out on the floor of
Parliament that it haq instituted a
CBI enquiry into this.

SHRI SYED SIBTEY RAZI:
in this House. (interruptions)

SHRI DIPEN GHOSH: Please try
to understand what I say. (Interrup-
tions)

THE  VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN):
Kindly don’t interrupt any more.
SHRI DIPEN GHOSH: One Govern-

Not

!'

28

Leaders
ment not only institutionalised the
right of that Government to intercep:
telephones and mail while the other
Government has come out publicly
and has asked the CBI te enquire into
it. They must realise that difference.
Please take note of it, Thank you.
Madam.

sfi TR AW AT : (ITTHLW)
ugiEqT, W sgadqr T 999 g )

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
No, no. T am calling Mr. Fotedar and
then Mr, Vajpayee.

ot T 7w q1EA ¢ wiaar, AW

@atyr FT SwA & | § agd a9
F agar

SHRI T. R. BALU (Tamil Nadu):
What ig this?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
He hag got a point of order. A Mem-
ber is entitled to raise a point of
order,

»t TR Aw W ¢ wERaT, agd

Wi Tq Qg9 ¥ T@ W 9 99 ATS
4 HX U 92T WAL gEqAT gz T
& f 27 @vi ¥ AT I fEd
T Y (samam)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
What is your point or order?

ot Twwe @A gfay Ay

S g8 & f ¥ STAAT atgar g fr
quETv A f3 Tew & Saar g
it g1 o F~u% g & mw
& At 9T @ &7 Fav T & A1
Zr 78 at&IY T agr aMasm MY
TRGT AT T (AT g F@)
W | 7AFT g ST §  |ed
¥ Qzew § M7 gagl EHGH ¥g
AHTT 39 w7y @ ? g2 § »I9d
paear JTEal g | T2 Egd MY
wrRar £ 1 2 qiAeT g7 23qm gTAtAar
A,

QTHE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly state your point of order.
What is 'your point of order? I have
called Mr, Fotedar,
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SHRI MAKHAN LAL FOTEDAR:
Madam Vice-Chairman, I am not
making any allegation against either
the Minister of Communicationg or
even the Home Minister, Perhaps the
innocent Home Minister of India must
not be knowing what is being done
on the second floor of his North Block
under his nose.

I am reminded of one incident. Mr.
Atal Bihari will bear me out. He was
in the Government then. Perhapg the
same question arose when Mr. Morarji
Desai was the Prime Minister of
India that the telephones of some poli-
ticians were being tapped. Mr, Morarji
Desai, if T remember carrectly, had
the moral courage to see reason and
visit the North Blo¢ck where these
telephones weré being - tapped. - He
was shown these' things and whatever
discrepancy or, wrong, that was being
done, was rectifieq by him.

AN HON, MEMBER. An4q you re-
versed it.

SHRI MAKHAN LAL FOTEDAR:; I
say that I am not making the charge
against the two hon. Ministers. I have
sympathy for their innocence, I do
make a charge against the Prime
Minister because ho less & person...
(Interruptions) Please, allay me to
speak. 1 am not saying anything which
is unparliamentary. I am not saying
anything which is not based on fact
I make the charge against the Prime
Minister because hig silenee makes us
suspicious that there is something be-
hind the scene. The question is very
simple, We woulg like to know the
factual position from the Prime
Minister whether the telephones of
27 politicians or any other law-abid-
ing citizen of India are being tapped.
It is a very simple question and no
other person... (Interruptions; I don’t
argue sentepce Dby sentence. If you
want to speak, you can get an op-
portunity, You can rise ang say. I
am asking the Prime Minister
to be bold enough, to be
honest enough and not top have—what
others allege—deceitful postures, if I
may be allowed to say so, and get
away with it. It is a serious charge
not made by me, not made. by the
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Opposition, but made by one of the
strongest pillars of this Government,
by one of the senior political leaders
of the country, by one of the most
respected leaders of the ruling party
and it is about this Government. I can
say on the basiz of the experience
that we had during the last two or
three months that the news pertain-
ing this Government{ can be wrong,
but the rumourg about this Govern-
ment cannot be wrong. Even if you
consider rumour about thig Govern-
ment that these telephones are being
tapped I can vouchsafe that this must
be correct and true,” This must be
factually correct. I would like the
Prime Minister to come befere ihe
House and say if the telephones of
politicians are being tapped. If they
are being tapped, admit it that is
a mistake. If they, are not being tap-
ped, then agree to the appointment
of a Parliamentary Committee of this
House so that we can see what is be-
ing done in the North Block Nothing
lesg than the appointment of a Parlia-
mentary Committee is going to satisly
the Members of this House.

st wew fRgd At (wew
qR9r) : ugRAT, AT FuE AT FE
aqeq QG M0 5 Tanr TR
g far ST WY & AY TE LI
WA 21 AT 3Tq g8 @ & &
FEEr F1 &9 fRar w1 w@r g, %AW
g «f & f5 A% 9 w< F aw
fr ST W &1 AT FT AEARAT
T Wag AT § g ATA9 F a9
ag ST WA g f& e ne -
wrA w4, 27 UgAfas NI
TAT €7 5% s @ €1 93 §e1
veer aqr o ¥ ryafaad g |
Zafau 9 AIAW FT {7 7 Il
FARTEMT 1 9% ag § fo 70 s
g% aug fan @1 W@ g, AR & W
E ar 747 Tg A% EXHIT & ART J
g ®r &7 ag uF arem § f& oA
ATHEIT ¥ AN F AHgw gar 9r
(=raw) ' _

st AIGAARRATT ¢ AFC gl
qr, faga @ dar a1 (AW
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st waw fagrd amomdv: g9
g ¥ § g a@Ey N 3T 99
Ay ¥ g9 war st uw  faam
fagt & faar ar A% Qg =N AR
ot it IS 3/ TR F oW
T g AwEar § oagw ¥ § A%
gaT wat oY &Y qEqrae AT wgaar,
&aw a1 aO%r, va fafwa g% §
e ﬁ_-:a, st I rwm W @e g,
g W1 FLIN | ITRIQATA TATER
gzq gir | AfeT S ge &1 S
Agwa Agt & | fawr Sar & M
fufre & @ @8 & 5T AT A7
w7 g f5 8w fafex Y qar w7
g 1., (@A) g @Rgr g, F4ife
QI WAL &7 qOH0 AT AHT A
a1 W ¢ ... (waEwm)

ﬂeﬁm‘, ST @S ¥ AFT v
.. (maew) & ScT Ad R @r

...(w@am) & @z A ﬁ'(
'{Eig [ (wre)

Mt faszoR@  wiwEE  wed
AT WET A g WHITAT /AT
ammar 31 ... (SwEEw)

=t wEw fuzr& AW ¢ T Y
@i w3 9% § | & awar g,
afsw aga ¥ #m a3y g 9%y § o
ged ¥ FAx AT &, wir awl &1
q foy o g ... (wEaw)

#t fres AnERE e
M oay I B Q8. .. (=waw)

of wew fgrdt adsr: o
QAT FEFg QU HFW fFar o )
W AN # AT w1 WY 4T Ad g,
(o)

st fagswoia wnmEwE wea
adf, gd faaga  gAw ., . (SwEw)

&t wra fagdt ARl R A
AerEET FW I W g ..
(waerr)

ot g0 Ho fo AEA ¢ Ty NfEA
ari

oft wew fagrdt qrda ¢ & sie
Fr ag  Agar =W AR Tu F
935y T §aT W Tx adiaT gl
qfaq7 #%@ & | A g9 § -ag

Leaders

HIX B1FG § A fogy a%g § oW
3g wid gl W foe a® A
galg @ @ %, & Faw amOR
QEqw g F¥ W, W §H
#  modt  atd FEEl & A -
UF & %§ SHd g | T gl

a‘t &Y fatersIiT F 4m A aF 8wy
?

wgedl, o7 gEaras ¥ 95%
™t qr, 9qQ T8 e ar fg 9w
wwr & usmfd g1 EAwa W
& @1 @1 ar | WK, A Far w3
5 % G g e ey A
g 1 §I et Ew &
amy o, HQAT 0, Q@
¥ we f5 a8 aWw Tww g 9
gw ot & fod cr:rrtgn i g
2 fy w9 gWIt xTAa & fwa@ TWIA
adt gr g famarg TwE &3 @

g

% gfezsior # qfads § 1 &
g e qfdT ¥ fsd SRt
qgr§ FAT arg@r g 1. . (swqEm)
afp, wdiEar, s a1 wly &@F
ATFT G S & &1 g€ F@T
g @t @1 wmrary, & afmwm W
FEal f& Yaw od A S F
AT A =@ &, #) wiw T
Fifed 1| gafed s T S g
¥ @eq fmﬂr agt ag Felfe o
drodtonTo A T iw FW@TT F AT
g, Trodiomtdo A wiw T ufwwy
g Al S1F #IT Igw I8 W
GlafEd” w0 f® %% SR i
N Iw@ g TAAHET N FRE
FA Y SEE@ g, S¥ 9% fa+e
foar T @sal &1 ux alq i, ..
(=aea)

sft o 3w (mRTdeE) :oa
Slay agl fa NodrowTTe AT xE
wWre?

it sed fagrdt awAd @ drodto

afo A%HE *H I FW@& e

gioRy  SHlqardr T 9ulogy €

W A, qg TrodroxTfe Srp 91 !
. . (ewaeaer)
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a3 HiodTosTo FIATYA & we(Tl-
AAT A7 = PFgsa | . (waaw)
#E dwr A

a¥ TA WML AT FE &R,
g A G, M o TER G,
ST arft gTeI @), mac qg faga
wrgdt # af g AmfEl, @aw
AT Efeeen & 2wig 29 3 8§,
At % smfg af  § afeT wR
usdfas Tyl ¥ D@ & A
Ay §--9g T I ¥ af aFR
ar wEag iar 3 gmr =fpe
gq @97 ¥ aTw T gy fear §,
ga AT ArrAey AT g |

si3oo  EIRAAAT  (FATEH)
d=n arga JaT@[, fgser §
AR S &7 wIgw gAr 1 SEY
faezrarr A § Sawr s fRarar
araal § & aax fresdl A& 3
wadt T W @O, & wra TaH faHT
#

MrAAIAY Y WA I3T FT
Fgx & f5 ¥ Saw fusc § A%
TeqrEEATHT ST FT AWM W@ AT &
gAY HET oY IER fma go

AR W FE B W A6
& oX frmg A &Y, AR ey
ATHT AT SIQHA! BT Y. TAFY
PO ¥ A g1 feany A qama
ar & gasT @R T3 AWATE |

it gieoh feg st
(frerT) av fre a1 3EH P

WMo (EANE: qlogT  q- AT
azar |

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
One minute. T am just going to call
one or two more Members because the
Minister wishes to say something, I
have receiveq many requests but I
cannot «ccommodate all of them.
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SHRI H. HANUMANTHAPPA: The
second part of it is, actually we know
labout the [Karnmataka Government
when it had indulgeq in tapping. At
least some of us know about it. It was
on the advice of the then Janata Dal
President, Mr. V. P. Singh, Rama
Krishna Hegde had to bow down.
(Interruptions) .. .At least he resigneq
on that ground. (Interruptions). All
right, Mr. Hegde resigned on his own.
(Interruption)

AN HONOURABLE MEMBER; No,
Mr. N, T. Ramarao directeq him.

SHRI H. HANUMANTHAPPA. That
means he had no control on the bure-
aucracy if you accept the bureauc-
racy. Let me complete, Madam, in one
sentence, this Government vehement-
ly denies that we have not tapped.
In the second sentence, they order a
CBI enquiry. What for? CBI enqui-
ries are made or are ordereq if there
is a prima facie case. This is the mor-
mal practice. If this Government
orders a CBI enquiry, there must be
something prima facie which only
the Government knows and which
deny it on the floor of the House.
This is where I am confused. In one
sentence you say, we have not tap-
ped. In the next sentence you say, we
will order an enquiry. What are you
enquiring then? If you have not tap-
ped, what is it that you are going to
enquiry? Everyday I am lookng into
the newspapers after Mr. P. Upen-
dra’s statement in the other House,
but no clarification has come, What is
it that they are going to enquire?
They are going to enquire the allega-
tions of Mr. Chandra Shekhar about the
tapping of phones of 20 politicians.
But once you denied it, the matter
should have ended there ang that
you are honest you are bold enough
to say that you have not tapped. Let
the world believe your statement.
Let Members of Parliament believe
your statement. But in the next sen-
tence, you go to say that we have
ordered an enquiry. What for? I know
the Leader of the House ig inquisitive
to rise and say something. I want his
explanation to the extent that in one



35 Re. Alleged Tapping of [ RAJYA SABHA] Telephones of Political 36

"'*l" .

sente"nce you are denying the allega-
tiongs ang in the next sentence, you
are ordering an enguiry, Have you
at least satisfied yourself that there
is a prima facie case to order a CBI
enquiry? If there is no primg facie
case, if you are honest in your denial,
then what for is thig CBI enquiry? I
want this clarification from the Gov-
ernment.

SHRI GURUDAS DAS GUPTA:
Madam Vice-Chairman, it ig extreme-
ly unfortunate for us—unfortunate
because a very senior leader of the
ruling party makes.such a serious
complaint. Therefore, it becomes all
the more important that the Govern-
ment takes steps so that the clouds of
suspicion really disappear because it
affects the credibility of the Govern-
ment. Ag far as bugging is concern-
ed, we are totally against bugging
because that is an infringement on
personal freedom, personal privacy
ang personal rightt We have been
against bugging when some other
Government was ruling thig country.
We are against bugging when a new
Government has taken over. It is
totally undemocratic and authorita-
rian. T want that there should be en-
actment of laws in the country which
prohibits this act of bugging because
bugging is done not according to any
provision of law. It is illegal. On the
contrary, I believe that there should
be an enactment of law that prohi-
bits bugging becauge that only makes
our personal freedom and privacy
sacrosanct, Madam, let me make one
point very clear. The voiceg that are
being heard in the House, at the mo-
ment, in defence of democracy were
conspicuously silent some time back
when the Postal Bill was introduced
in the House, The voice that are heard
in the House, at the moment, were
not heard when complainty were made
privately and openly by Members of
the ruling party, the then ruling
party. .. (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly conclude,

'
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SHRI GURUDAS DAS GUPTA:
...that bugging was being resorted
to as a par{ of party rivalry, inner
party rivalry. No step was taken.
Therefore, while appreciating the con-
cern for democracy because it is
better to be late than never, I appre-
ciate the belateq consciousness which
seems to be there at the moment in
some part of the House... (Interrip-
tions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly conclude.

SHRI GURUDAS DAS GUPTA:
Even then, it is better to be late than
never. Therefore, while appreciating
the belated awareness of democracy,
1 appeal to the Government to make
thig inquiry, as far as possible, im-
partial. The inquiry that the Govern-
ment proposes to make must be im-
partial in the sense that people un-
derstand that really something
impartial has been done. It is for
the Government to find out the modus
operandi but to clear youand to clear
the cloud of suspicion, it is necessary
that you take some steps in a way
which appear to be impartial to the
common people, T believe that Gov-
ernment will be taking steps in that
direction and I quite appreciate the
immediate reaction that the Govern-
ment has made when this complaint

about bugging was made by some
person in the Central Hall.
THE VICE-CHAIRMAN (SHRI-

MATI JAYANTHI NATARAJAN):
Mr. Anang Sharma.

ot s At (fgaramr 3w o
HYIRAT, 5T AT AT 71 WA T {7
gifad fag & 1 & on &1 9
g f& o 7 g a9 ar9 wg¥ &t
qiHT famr |

giw foa [ #r w97 @ g F
Fi T 8 A8 ox qga TN faug
¥ F @ oaw & qifedi & aE 9
gAFT T€ ¥ axal § f5 w9 T
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Fgr w5z AT A Al fFr Giog |
oy @ S w1 febs ww # ar
adr w1 #r oW F@ AL

DR. G, VIJAYA MOHAN REDDY
(Andhra Pradesh): Nobody is defen-
ding. Be clear about it. (Interrup-
tions) ok

SHRI GURUDAS DAS GUPTA: We
are not defending. We are not defend-
ing... (Interruptions)

THE  VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
You have already spoken. Pleass
don’t interrupt him.

»ff wravq AT : wERET, § w9
s 9z fagrde ammdr off ®ogA
W@ g1 1 TR A gyt wifedd &
o ala w7 2%7 Saig fpar fy amr
AT foedl avHIT 9T AT WIF
MT g7 F iU ¥E FqAr MWl fp
qudr $1E qumd § Sifs wrw s
aq G §...(wEww)... 3@
TIAT T qEr § | AfFa oI QY
arg § ar seq S % {T F qar
¥ &G § A1 T2 T IH &
F14 FUAGAT T TF TG B9 FAdr
¢ fr g fra Fue awge § ?
qERET, AT GgAT AT AT AT &
fa vs dor gewm § afs o
9l & uF afess qar W §, s
g WOT FOET & | AT WMSE F
A A At A g A AR W
@R FT 58 17 @qr g &
g IET 47 gX AW § g9t *
fag fredr @3FR 9T ARAT AT,

qgY W1 I1T FETAT 9T faar 7
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T & F9T FEI A FTUF a7
fedw afl & 7T af A0 CF ™S
S &Y §F q@ Faglala § a§
qIfad ®T TFT § | AW 99T TE]
fo qur uger  wWr fedr  afes
Far & ag @ fF AR A%
T & Frar sgr §, AT BN Fy
2q fpgr war § ... (WEEW) ...
gl T8, AW TN WA ...
WAYWA) ... F IF EF HI AT
S §, AFEA, UF qAa § F9iTF
RAY S IE@T T 4 GE) |
fo 7T & & R FW 5w Q<@
Fi g@a g€ & a1 eAew Fr Efgw
arfad g€ & g W Figw I EFR
F OEU AT F AEF & A A
FATEF H UAFSN FAE gTU LA W
aw & T F 1 I A ot
sfw afafa ¥ s@ «v arfga fFar
gar gaar § f&, adqamT a@rR I
fqodl aIETT AT H § 78 Fgar
f& #1% gwrd g Sar we@ S X
Fgl, TGT UF wa< s gAr gfw
g  faw Fusix & faeer AT
TF | &g VAW FAS FT INIT
&1 TFar & | gafwq S ST aFTL
F FAT AT A F e FUAT
g, T W9 W@ F g7 g gf @
Fuify wew Wi q |@F FE fF a8
wareq ¥ 15 ¥ § 1 W G
daEa § #r§ vw  fagar s
nf T § g wa i AE § 99
T AET ST T SIS FE 1Ay
Hio dto Ao WY Y HATAT FTTH
fgear & fpa a<g oY 9T = Tward
forad f& g 3w #1 A% AT TR
iy Fa1 #1 9g faearg @ f5 Sasr
Eofpr AT AT oY Avad gt 42 §,
% A T A fFg sr @ & ?

gafwe swar ¥ famme  dar
W & fau, dag ggeat & favarg
dqr W & fau, U ggwEHr @
f¥ uw afafe zo 7 9ig #]R o
T IS FIGT AT G AT S 73 W
F AT g & Sm |
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THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): I think
that if I call two Members from this
side, I have to call two from the other
side. Therefore, I want to appeal to
the Members. .. (Interruptions)

SOME HON, (MEMBERS: This is a
serious matter. .. (Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Al
right. Now, Dr. Sivaji,

DR, YELAMANCHIL]I SIVAJI (An-
dhra Pradesh); Madam, while appre-
ciating what the Members have said,
I would like to know from the Mem-
bers of the opposition whether Mr.
Salve and others are aware of the
allegations made by Shri A.G. Kul-
karni earlier regarding the bugging of
his own telephone and whether the
Government proposes to institute an
inquiry into all such allegations. I
also want to know whether this in-
quiry will include all the allegations
made earlier, whether it was by Mr.
A. G. Kulkarni or the former Chief
Minister of Punjab or the former
President of India, Mr. Zail Singh. I
would like the Government to see that
a comprehensive inquiry is instituted
to inquiry into all allegations including
those allegations which were made
against the then Government. Thank
you.

SHRI S. MADHAVAN (Tamil
Nadu); Madam, I am glad that all
sections of the House agree that there
should not be tapping of the telephone
of any citizen umnless he is a criminal.
But the point is what the Govern-
ment’s gtand is. I have read the state-
ment of the Minister which says that
the Telephone Department has nothing
to do with this tapping. This is not
correct. Both the Central Govern-
ment and the State Governments have
been given the power to tap telephones
and, if necessary, the Government
can authorise some officey to issue or-
ders to the Telephone Department to
tap a particular telephone. I must
tell this House that even the wives
of politicians and Opposition leaders
are not spared, Their telephones have
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been tapped and the conversation has
been ppblished in the papers. And
also even if they want to disqualify
the leaderg of the Opposition they can
do this by obtaining some informa-
tion about those leaders. Whether it
is done by officers or undep the in.
struction of Ministers is not important,
because unless the Government autho-
rises the officers how can they do that?
I know an instance where even the
phone of the wife of a Chief Justice
has been tapped because she was go-
ing to converse with-a political leader
about the Rajya Sabha election.

AN HON. MEMBER: In Tami] Nadu
... (Interruptions)

SHRI S, MADHAVAN:. Whether
here or there, but everybody agrees
that this practice is there. (Time
bell rings) The Government must
come forward, leave alone the past,
that in future Government or any
officer will not be authorised to tap
the telephone of anybody unless he
ig a criminal. The Act is silent about
this position. But the Governmgnt
must come forward with a policy
statement that hereafter unless one is
a proved criminal, the telephone au-
thorities will not allow its officers to
tap the telephones, If there is a State
Government, Opposition Government
—what happened in Karnataka...
(Time bell rings) So it bas come to
the knowledge of the public. Both
sides are committing offences. The CBI
inquiry has got nothing to do with this.
The CBI is abusing the Intelligence
Wing to get information about politi-
cians. False cases have been filed by
the CBL. What is the use of ordering
CBI inquiry into this? It is not correct.
The QGovernment must boldly say:
hereafter we will not allow the Tele-
phone Department to allow either the
State Government or Central Govern-
ment officers to tap the telephones of
any politician or any citizen, unless
he is proved to be a criminal. I also
request the Government to see that
this opportunity to tap the telephone
must be made justiciable. Anybody
can gp to the court and ask the court
to get the orders issued by the State
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Government officers or the Central
Government officers. The Court must
pe empowered to call for the orders
issued by the authorities conceﬁnec} to
the Telephone Department... {Time
bell rings) Unless the Governmefxt
comes forward to dp this, this will
not be stopped.

SHRI A, K. ANTONY (Kerala): 1
agree with Mr, Gurudas Dag Gupta
that the inquiry should be impartial.
We are informed by the Communica-
tion Minister, Mr, Unnikrishnan, that
P&T is not tapping the telephones of
any politicians. In that case the alle-
gation is against the Intelligence
department, It is under the Prime
Minister. How can the CBI make
any inquiry against the 1B, which is
under the Prime Minister? So tbat
inquiry will not be impartial, The
SBI inquiry is a hoax. We must de~
mand some other inquiry.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Mr.
Gandhi.

SHRI RAJ MOHAN GANDHI (Uttar
Pradesh). Thank you, Madam. 1 join
wholeheartedly in the denunciation
of tapping and bugging. 1 welcome
the prompt institution of inquiry by
the Government, As to the fact, Ma-
dam Chajrperson, the published alle-
gations regarding tapping and bugging
are most disturbing —undoubtedly.
However, let us be precise about what
the published allegations are and what
they are not. According to the pub-
lisheq allegations,  Shri Chandra
Shekhar has said:” “I am told that 27
politicians’ telephones are tapped.”
The allegation is not that of Mr. Chan-
dra Shekhar, It is an allegation made
to him which he has repeated and
which the Tlustrated Weekly of India
has published. Let us be precise
about it. (Interruptions)

“drs
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q Gl argg  fedigea o T
& A FUF TAAGA T 7gr F
27 RAZT T & 1 (W)

' SHRI RAJ MOHAN GANDHI. I
stand by what I have said.

Madam Chairperson, My other poini
about what the hon, Shri Salve said
about the hon, Shri Gopalsamy, about
politiciang who are important and
politicians who are not important. 1
disagree with his assessment of what
is important and who is important.
But I read in his statement an admis-
sion and a confession that the tele.
phones of politically important people
were tapped by the previous Govern-
ment,

Finally, I merely want to say that
in the light of what this House knows
and what the country knows, the tone
of indignation adopted on the other
side is utterly unconvincing.

¥, TG IR AT
IYGATETE AGIRAT, SH G ST HI AT
Ig FE AT, W ag faw e
2 9T AT & e AT FFAAALFR
gU Fu & a0l g & q37 TR0
e o & amT gng F g
&Y FT AW WET 9T AT I
T TAE AT Gy A7) §F AH
¥ gar T, 0T Y, ot angw,
Iz, fAar we v W AC §
A qarFgaal g 5 18 waraa ¥
qRa T faw Fy wm gar g wie
ST N E !fa“r gadmrT &, I
Fgr 798 71 aw 7§ §, sadvy
Hat T AL qEAN* FT 1§ e
Fegnt wEga § fv | . (sawaw)

THE VICE-CHAIRMAN (SHRIMAT]
JAYANTHI NATARAJAN): Mr. Pan-
dey, Please don’t inake allegations
like that, It is unparliamentary.

*Expunged as ordered by the Chair.
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[, AT QO © GOAS &
9 @ FY | WU G AR & Bx
gaetg At ¥ oA ¥ a9y g@ v
Tt \ odr feafa & N SEiwl §
% 2fqgq oAl & AT W BUFT
gY & 27 =afzaal & EdwwW
DT & oHAT AT A qAFy F oo
7 Fa@T 9Ed § f5 usefa waw
& qgurq #1¢ gar g wmg faew
40 2o 29 g @nd &, foawr
SATFR! SAFT § 4T 74, 596G IqH
qUYF UF 9I€q | v¥A 94T |

A ART I P W E Iap
fw farg E-—Sstpowasl, S¥=x &,
o g qat 9T Y fas @t
Wt W@ g, ag fawe gura w@ar
X@r G oE@Er STl &1 9eEEe]
ST ¥ NEAE 9T ST AGTT wAY,
waTE Wl g1 & ¥, 9%g 99 g4T7
Hel § TUTA wAr Hr MG wEqriEy
firar, fegarg w9 fag & it
fag #dt & gawr @wga fwar
ar grerg St § £ @R F gfe
gE Wi g W3F H 98 g X
q19  FOF HIEAA  H 4§ qaTvh
wrga § frgary @l dagiae 5
ot aga T, Wi EHIBET g1 @
g, g fEgasadr s o SE
T & Wr &, TARUARE FT A
T g1 Wr g, TEAIEIET P
B IT N Wl g AR T
fray weeal w1 [Ee 3T giEr
2 @EER F afeees w1 g
2 aRAWET JAq @ G g
f& oY o Ao sgEr & fag
SANT ¥ Q9T ST 91, 9§ BN
faegarg garo fag & I @ Td-
AT @I FT WP & | 98 WA
arg & 38 e ¥ fao fp ¥ Far
¥ &g ¥ &M FW TN FAT Tl
#1, F¢ fAg 9 T F g, TG
¥ g ar aER & g g, AW
Edtem 27 foar Smar § W) Tl
gaAE W 9T § | 3g 907 w@d
I g4 F ST T FC HwY
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9g QAT AR I gar FAT AR
W F WRY eI fwar wac g o,
THE VICE-CHAIRMAN (SHRIMATI

JAYANTHI NATARAJAN). Please
conclude now.

;U wwHTOIT: F Aqrgar
f& qamv @@ Fa7 ¥ 9F, q¥ o,
Ffaar F@W d’ T HIT ZF¥ A
§ wia g} Fag 5 feay «vn &0
g 3x foar war § W T 27
anfeq F1T & ? g0 o mife =T
SR FUFL AT FO-GRT DT
I § 1 TT AT GTFR WiT W
& f5 gasig afafa wrrfeg ¥ s
WX A AHA FT I ST g WK
T oAt A § var faww wdAd
I wg 1@ FaEr T § fa
I9-TEE WAT FT WY SmA &9 fRar
ST OWr & | gt fegfy &, ddr g’
gAY wEart ¥ @ §, § wiw awn
th 3@ AWY T Siitw & faw 0@
gatr witfe oqba s7 ST | dgt
gl Al Awar F A= ¥ § 5 -
RATAT T & |1 w9 faar
T g1

THE VICE.-CHATRMAN (SHRIMAT]
JAYANTHI NATARAJAN): Kindly
conclude now.

I, AW qew : F wIEgW
fs wumwEat T&T ¥ W7 A& ar
a7 ® WEAAG  SiHad ¥ fgw ¥

- war Afmwa @ S, ag & wies

ATEEH § WIL I FT FFAT FFATE |

ar uw wdl §%A § WY, wH
BIe, AT 99T It F1 ofgar
FET &1 FW TH ATEAIN AT
AWMy FT WA ¥ WHA G )
qq FT A TIT G/ W H77GqT
ag wiAm fh 9% 9@ T ¥ A
TAGAAT FT FAT HIX JTAT TP 8

PROF. C. LAKSHMANNA. Madam
Vice-Chairman, we on this side would
like to reiterate that we do hot ap=
prove off bugging of telephones or
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e,
interception of postal letters done by
any party in Government. We do not
approve of that. Having stated this,
Madam, there are three types of ques-
tions that arise out of what has hap-
pehed so far. Madam, the first thing
is that if bugging has been done, it
is done according to illegal methods,
and to know whether or not bugging
hes been done, there must be some
agency to enquire intg it. | And if the
present Government, whether there is
a prima facie case or there is no
primg facie case, comes forward with
a statement that they will get it
investigated by CBI, instead of appre:
ciating it, there is no point in raising
aquestion aboutit. Then, Madam, the
second point is that if bugging is done
as per the existing Acts, the solution
lies not in an enquiry but in getting
rid of that. There had been an attempt
not merely not to get rid of the
practice of interception of letters ot
bugging of telephones, but also io
sterngthen it. So, the Party which
had been responsible for bringing for-
ward ga legislation which wanteq to
further legalise the practice of inter«
ception of letters and a Party which
was opposed to the question of elimi-
nation of bugging of telephones when
a Private Member’s Bill was brought
forward by Mr. Gopalsamy, that Party
has no moral right to talk about the
whole question of bugging of tele«
phones. Even now, there is an oppor-
tunity for the party in Opposition, but
they have not utiliseg that opportu-
nity. Not one single Member of the
party in Opposition said let us all go
forward now and eliminate the possi-
bility of bugging as per law, if it
exigts. They did not say that, Let
us have a foolproof system of law in
this country by which either interce-
ption of postal letters or bugging of
telephones can be removed. If
they now come forward takihg
advantage of what has appear-
ed, what has been alleged by a Mem-
ber, it will be of some use, Let us
all come forward. Let us all join to-
gether. (Interruptions). Madam Vice-
Chairman, here was an opportunity,

when the entire House is interested in
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it, Not a singlé Member, not a single
political party isinfavour of bugging.
That has been made very clear.
Therefore, there was an opportunity
for the entire House to take up this
matter in terms of bringing about a
legislation or having a foolproof law
by which either interception of letters
or bugging of telephones could be
eliminated. Instead of doing that, all
that they are doing is politicisation of
the whole issue, saying that the Prime
Minister should come forward and
the Prime Minister should make a
statement, For me, (Madam, whether
the statement is made by the Prime
Minister or by the Government re-
presentative, the Minister foy Com-
munications, it makes no difference,
because either of them represent the
Government. Therefore, if the state-
ment is emade either by the Minister,
or by the Prime Minister, then
if that 1ig satisfactory, that is
a different matter. A But I will
go one step furtheér and say that there
has to be a foolproof system of law
by which interception of letters and
bugging of telephones should mot take
place, Therefore, even now at this
stage, I urge upon the Members on
the other side, I urge upon the party
in opposition to come forward and
join hands with all of us for bringing
about g legislation in this country
which will eliminate this pernicious
Practice once and for all. Will they
come forward? They are not coming
forward. Therefore, Madam, I would
like to reiterate once again the need
fdr protecting the private citizen more
end more. From tomorrow onwards
I will be a private citizen. I need
this protection more than anybody
élse because gther Members wil] have
the privilege to be here,

SHRI SURESH KALMADI: You
will come back.

PROF. C. LAKSHMANNA: When I
come back, that we will see. But I
pleag that since I will be g private
citizen, in the interests of the private
citizens of thig country let all parties
sit together and think in terms of a
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foolproof system of law in order to see
how the interception of mail and bug-
ging of telephones could be checked.

SHRI SHABBIR AHMAD SALARIA
(JAMMU AND KASHMIR): Madam
Chairperson, the question of bugging of
telephones is a very serious question
which poseg inroads on the privacy of
citizens of India. It has been sug-
gested that the bugging was done
even earlier to the coming into power
of the present Government and there-
fore a system has continued. I say,
supposing it wag so thep in these days
that the Government was in power,
it would be a proof of its competence
or incompetence to have been able to
find out that such a thing ig taking
place. More so, when a hue and cry
regarding this had already been made
in the earlier sessions of the House and
it wag pointed out that there was bug:
ging. Now, it appears that Mr.
Chandra Shekhar has been able to
point out what the Government could
not point out. It is an assumed in-
nocence: “chirag tale andhera”.
This fact, had it not been brought to
light, would have remained dormant
and would not have been brought to
the notice of Parilament, Now, it is
stated that 27 telephones are bugged.
I gubmit that this cannot be the num-
ber. The number must be in hund-
reds ang the enquiry must encompass
not only Delhi, but it must cover the
rest of India also. The inquiry by
CBI would be a mere eyewash because
CBI is a mere instrumentality of the
Government and it is manned by per-
sons who are subordinate to the Gov-
ernment. They cannot therefore
hold an impartial inquiry. I would
gubmit that an inquiry either by a
committe, of the Memberg of this
House or by a sitting Judge of the
Bupreme Court should be helq to find
out Who has done this and from where
the authority comes to do all this.
This will have to be probed.

Supposing it is found tha_t t_his bug-
ging is done with the permission, tacit
or covert, of the Government, then
who has to resign, who is to be held
responsible. If Mr. Hegde had to
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resign, if in the Watergate scandal the
President of America had to resign,
then in this case India, where we
cherish democracy, somebody must
Pay for it if thig is being done and the
fact that it is being done, ig not de-
nied.

Under these circumstances, T would
submit that a thorough enquiry—riot
by the C.B.I., but by an indepen-
dent body not subordinate to the Gov-
ernment is necessary., It is not a
matter where one can be satisfied with
a mere statement from the Prime Mi-
nister. What will he say? He will
say that the previous Government was
doing it and that the present Gov-
ernment is not responsible for it. What-
ever may be the case, the ramifica-
tiong of the whole thing have to be
found. Wherefrom was it being done?
Who authorised it? For how long did
they do it? Under what authority?
How were they doing it? To which
quarters the information go? (Time
bell rings)

Madam, my submission is, in the
name of democracy and for the sake
of the rights of the citizens of this
country, this matter shoulgd be taken
quite seriously and action should be
taken. The Government should set
up a committee, a high-powered com-
mittee, to go into thigs matter, or, a
Supreme Court Judge should be asked
to fing the truth of the matter, The
mere fact that the previous Govern-
ment wag doing it, as has been alleged,
will not be a justification for the pre-
sent Government to say that it was
there, “chirag tale andhera,” and that
they could not find it. If this is the
case, it only proves their incompetence.

SHRI M. M. JACOB: Madam, I wish
to make only one point on this very
important issue. TFive days have
passed since the news appeared in the
Press about the bugging of the tele-
phones of 27 political leaders. I ex-
pected that, today, the House will have
the benefit of listening from the Gov-
ernment, through a statement from
the Prime Minister, as to the exact
facts, as to what hag happened, Is it
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true that 27 political leaders’ tele-
phones are buggde? Is the allegation
made by a senior leader, Mr. Chandra
Shekhar, true? Does Mr. Chandra She-
khar own the allegation made by him
and say ‘I said it’”? Or did he deny
that allegation? Subsequently, we read
a news item where Mr. Unnikrishnan
has said that he did not bug any tele-
phone, that his department did not do
anything, thus, eventually, pushing the
whole thing to somebody else. We
do not know who exactly is respon-
sible for the bugging of the telephones,
The Government has not denied it.
The Government has not affirmed it.
The Government has not told us I
mean, the Rajya Sabha, anything in
this regard. The Government has not
come before the Rajya Sabha with any
statement,

Therefore, Madam, I demand that
whep the Leader of the House stands
up before us today, he would give a
categorical assurance that a statement
woulg be made by the Prime Minister.
I expect him to announce the time,
when the Prime Minister is going to
come before the House with a state-
ment. This House is equally impor-
tant as the other House and, therefore,
we want to know—this House has a
tight to know—the actual position in
regard to this.

I request the Leader of the House
to make a positive announcement in
regard to the statement to be made
by the Prime Minister before the
House. (Interruptions)

SHRI DIPEN GHOSH: When we
demanded, while you were on this
side what did you do, Mr. Jacob?

SHRI M. M. JACOB: Our Leader
came here. Our Prime Minister cate-
gorically mentioned. That is why I
am saying this.

o emdn feg  (famre)
ITTATERA AEEAT, I TwE &
¥ waTe UX fo@ &N ¥ qEF W@ @I
g & fs fagm iR @@
qmar § IaA T 3 99 ag
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T faar S W g | @R A
Tadl WX sfawe & gge wIa
Tadt ¥ ST g 8, A € s
UK HAER Aifgar @ w@ A 0
Sq arsRErar aia W 3 ard sawt
qga THIRAT 3 &9 g @raT!
qR SwlR  dY 53 aw 7 W
§ Tg A, afsw § O gEmEr
qi T ¥ @Y AF | xEF &
Wt S5 § | 4 ar@ FF HT
TEIT HIT TAT FV AOF-HTE ALV
T awd § f S sy g ol
a1 9§ ag fwar 4r, gafag gast
afawe famar § f@1 9w FE
| A ¥ A AT O ST G E
t5 S ATTHY A O q AR
qI&HIT & Gar & faar ar a8 [
Fgy FT FIE AT T & | AW
TR AT FT g TFq § 5 far §
a1 wg fear § 1 sa% ug foww
w1 § 1w SRR ¥ wRw §
gAr ar Hdr ¥ sRWw ¥ gmrar
ar g Wl F ARw J  gwr ar
TR & ARG F gAT, T q1T &
XA WAE ¥ TqT AME A
Sed & | e e aRTE
ag air Aifsg fs ag wd $ ary
¥ A& @ oy frars S & s
fo gas1 arfara #T 3  AOFES
@Wd W W § | @& fawm sar
gar & | a1 F41 g fawen =aqr
R WY faven SivET FuTaw 497 )
P Forea 7 A w femer s
Jq foms 1 #A1 g WY TR
FTWI W TMMRAIM @ «w
o To 1o FY S FI T ST
qaTEAT & 3 § FE Fa@ wrdany
g, Towar &, 99 A & Ag A
g | A G WEET S g
fear a1 #a1 § M &@T RTRY,
S fr A1 SRR G
e A BT Fifs gufawmr &
§ g A, SR ddI 9 ¥ TR
e | TR @ df® wR enfra
1 T fag qEIT SamEE
A9Y FAT A ) § @ Fffw wx

daar g fmst & w d@ar §
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¥ ew o & W oAg dwar g, 99
wtrﬂ“raa”ra‘mr g 1 AR
FIAGT FUIGT § qI9 A, HSATN 7,
SAR A8 ¥ 9UR gFa fRrwaray
T S IEG) g— f$ WY W g T

§ 9gC 9§ WF 1 HAT AT QET
qrs%u% ar dlw § sfcw 1 wfa § ag Fgan
ag § f& 3w wiw @ wifem
[T g ST qifaarizdr a9dr &
qda gim FE & f5 sw &
g 1 Sa ks F Aw fafrex
1 FRIW F@I UF EeAT R AT
RIS FE A FT W IqAT SFTH-
@ & o aafes ¥ 9w fafaes
o § 3§ F@ F ORGA wIEaT
E | gR9FIE )

SHRI V. GOPALSAMY: Madam
Vice-Chairman, I am thankful to you
for giving me this opportunity. I am
very happy to hear the voices from
that side to defend the basic princi-
ples of democracy and also to con-
demn and denunciate the npefarious
practice of interception of mail and
bugging of telephones. Of course,
I am not as. important a leader as
Mr, Salve is, T am a humble man, ¥
come from a humble stock.
House in the year 1983 I .produced
But Madam, on the floor of this very
a photostat copy ‘'of the order passed
by the Government to intercept all
maijl addressed to me. When Mr.
Hidayatullah was the Chairman of
this House, he gave the riling that
such nefarious practice should not
continue ang no Member of Parlia-
ment should be subjected to such a
practice.

Madam, in the year 1980 I intro-
duded a Private Members Bill to
scrap the dangerous provisions made
in section 26 of the Post Offices Act
and section 5 of the Telegraph Act.
I hag to wait for four years but the
Government was very careful and
cautious to see that the Bill is not
taken into 'consideration. Again I
introduced the Bill in 1984 when 1
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was re-elected. After four years, with
great difficulty I saw the Bill being
taken into consideration, Many of
the Members from all parties parti-
cipated in the debate, The then Mi-
nister of State for Communications,
Mr. Gomango, responded to the debate
from the Government side and he
made it categorically clear and he
tried to justify the provisiong made
in the gections of the Post Office Act
and the Telegraph Act. Unexpectedly
a situation developedq in Karnataka.
Within four days of the statement
made by the Minister of State for
Communicationg because of the situa-
tion that developed, the then Prime
Minister, without knowing what his
owp Minister hag stated on the floor
of this House, made g statement in the
other House and the contradiction
between  what was stated by the
Minister of State for Communication
and by the Prime Minister was
brought to light in most of the news-
papers...This is a very important
point. My point ig that these dan-
gerous provisiong and powers are a
legacy of the colonial regime; it is
a colonial hang-over. When I sought
the cooperation from that side when
they were sitting this side to scrap
those provisions of the Act, it ig they
who defendeq the usage of these pro-
visions and my Bill was defeated.
Now my point is, I would request the
hon, Minister, the Government and
also my friends to see...(Interrup-
tions) Will you support it if I bring
it again? These pernicious and mala-
cious provisions should be scrapped
from the Statute Book altogether. This
is the point. As long ag those provi-
sions are there on the Statute Book,
the Government which has been ru-
ling here, the party which hag been
ruling here have been tempted to
use those provisions against the poli-
ticians. Therefore, it is appropriate
time to point gut the contradictions
between, the statements of the pre-
viougs Prime Minister and the Minis-
ter of State for communication and
hlsp the double standards ‘and hy-

pocrisy being practised by the people
sitting on the other side,
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I wouly request the hon. Minister
that these provisions should e scrap-
peq from the Statute Book forthwith.

SHRI M. M. JACOB: Will you yield
for a minute? We had a majority at
that time when your Private Mem-
ber’s Bill was introduced. We could
have opposed it. We did not op-
pose it, but we admitteq your Private
Member’s Bill... (Interruptions)

THE MINISTER OF SURFACE
TRANSPORT WITH ADDITIONAL
CHARGE OF THE MINISTRY OF
COMMUNICATIONS (SHRI K. P.
UNNIKRISHNAN): Madam, I am
gratefu] to you for giving me an
opportunity to make a clarification
or two—not a statement—in relation to
the wvarious points that have been
raised by many distinguished Mem-
bers from both sides of the House.
(Interruptions)

DR. RATNAKAR PANDEY: What
about the Prime Minister? We want
to listen to the Prime Minister.

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I cannot ask him. The Minister is
saying something. (Interruptions)

SHRI V. NARAYANASAMY: We
want the names of the 27 persons, as
mentioneg by Mr. Chandra Shekhar.

it gl fag  wgeatfemr -
wEeaT, Telw a1 gy & Far fear
g f& A% fawrr &, .. (Sa4wA)
Efar a@ FY | gn sAFT Arq TG GAAT
gy & ... (swwET)

THE VICE-CHAIRMAN (SHRIL
MATI JAYANTHI NATARAJAN):
Let us hear him...Let him speak...
Please let the Minister speak...If you
have a point of order, 1 am willing
to hear you. But if all of you are
going to speak at the same time, I

cannot understand what is happening.

Now I have askeq the Minister to
speak.

SHRI N. K. P. SALVE: If you
yield for half a second. We are not

Telephones of Political 54
Legders

against the Minister for Communica--
tiong making the clarificatory remarks
here. 'What we are against is that
this should not be used as an artifice
and device to avoiq the Prime Minis-
ter coming here and replying ....
(Interruptions)

DR. RATNAKAR PANDEY: The
Prime Minister ig very much involved
in the matter,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I can only ask the Minister who 1s
present here and is willing to speak.
I cannot send for the Prime Minister.
Kindly hear what he has {o say. We
cannot force him,

SHRI N. K. P. SALVE: In the
light of his statement that this is no
substitute for th® demanq which we
have made that it is the Prime Minis-
ter and the Prime Minister alone, he
himself might be a poor victim of the
Pernicious system, we do not
know...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHr NATARAJAN):
Let him speak. Kindly listen to him.

Mo TATHT qT9ER : HTH qal ST
AR WX AT ACATET &, IF TAFT
IrT GAT |
THE VICE-CHAIRMAN (SHRI-
MATI JAYANTH] NATARAJAN)-
I cannot force him to give an as
surance like that nor can I compe
the Prime Minjster, Kindly let the
Minister speak,

it welte SRR (meq SR ) ¢ T
g F Em W g W §, aw
T AT |

Tlo TATHY qIO¥Y : TAST FgT &
ts gwmu femdde gmareqE A8 &,
ar gAF0 WINT T AT !

ot g feg  wgefom :
AGATA § TAFT q9qeT BT IqFT §
f& qr fearddz za¥ gwateRE A
&1 QY g qrE @R AT gaw )
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THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
Kindly let him say something,

DR. RATNAKAR PANDEY: V. P.
Singh should come here,

THE VICE-CHAIRMAN (SHRI
MATI JAYANTH) NATARAJAN):
I cannot force him... (Interruptions)
... Please let him speak... (Inter-
ruptions . ,. Kindly let him make his
remarks,

DR. RATNAKAR PANDEY: The
Prime Minister is afraid of steping
into this House.

SHRI V. NARAYANASAMY: The
Prime Minister is afraig of coming
to this House or what?... (Interrup-
tions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let him gspeak. Please sit down and
let the Minister complete what he
wag saying,

SHRI K. P. UNNIKRISHNAN:
Madam, I share the deep distress and
concern of many honourable Mem-
bers about certain allegations that
have been made about bugging or
tapping, or whatever that is, of tele-
phones, which constitutes an assault
on the privacy of the individual and
infringes on the right of the indivi-
dual, Well, I have great affection
and considerable respect for the great
forensic skills of my friend, Mr.
N. K. P. Salve, an old friend, as well
as many on the other side, But, what
I cannot understand is the moral
indignation and self- righteousness
which they have displayed, this morn-
ing here, I can understand it if
Atalji or Samar Babu or, aven
Chandra Shekharji—they have the
mora] right to say so. But what 1
cannot understand is . ...(Interrup-
tions) ... )

SHRI JAGESH DESAI: What is
this? ... (Interruptions)...

SHRI AJIT P. K, JOGI: We have
a right to speak on this,

Leaders
SHRI VISHVJIT P, SINGH: I am

on a point of order, ... (Interrup-
tions) ...
SHRI DIPEN GHOSH: Madam

Vice-Chairman, they have a right to
raige it, but not a moral right...
(Interruptions) ...

SHRI VISHVJIT P. SINGH. Ma-
dam, I am on g point of order. There
has been a tradition in this House—
and this is not only 4 tradition of
this House, this is an established
parliamentary practice—that when-
ever g Minister intervenes, the Min-
ister intervenes not 10 make a pojiti-
cal speech but to clarify, ... (Inter-
ruptions) ... I would appeal to my
good friend, the repository of parlia-
mentary tradition, the Leader of the
House—Mr, Gurupadaswamy— to
give his opinion on thig and restrain
the Minister, You restrain your Min-
ister.. .. (Interruptions) ... We can-
not have a political speech, no.

SHRI V. GOPALSAMY: You have
given this advice to Rajiv Gandhi.
... (Interruptions) ...

SHRI VISHVJIT P. SINGH: No,
we have never done it,

SHRI V, NARAYANASAMY. Is
he justifying it? ... (Interruptions)..

SHRI AJIT P. K. JOGI: If he says
we have no right to raise it, we are
not going to listen to him; we will
not listen to him.... (Interruptions)...

1 QST O qET F qTAAT
RIEGT FT AU RKYHIT FT QT FT
st nfgsrx agt §, O oF g )
@ T aFd | afkaed g e
1 WY ;fgwe G &, @ @
wAr A AG G | We will
not listen to the Minister who says
that we do not have moral right to
put our views, (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I am calling Mr, Bhandare, He is
on a point of order, (Interruptions)
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SHRI T. R. BALU: What is this,
Madam?

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTH] NATARAJAN):
I cannot prevent raising j point of
order, (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra) :
Madam Vice-Chairman, I am  an-
guished whep I am raising this point
of order, It is extremely unfortu-
nate that the hon, Minister should
have challenged the moral right of
any Member of this House,
(Interruptioms)

SHRI V. NARAYANASAMY. He
is a responsible Minister. (Interrup-
tioms)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
He is on a point of order. If every-
body speaks at the same time, no-
thing will be audible, (Interruptions)

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: If I am allow-
ed I wil] raise it T want your
ruling on this point whether it is
permissible for an hon, Minister to
challenge the moral authority of any
hon, Member of thiy House, Those
remarks must be expunged. (Inter-
ruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please sit down. Let me Iook into
the records, Let him finish, (Inter-
ruptions)

Wt gl fag wgefo
RATE AN ) GRE /A TR )
(=)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let us have order in the House Let
him complete what he is szaying.
Kindly sit down. (Interruptions) I
cammot force him to take them
back., I will look into the record,
If there is anything wrong, I will
see that it Is expunged, (Interrup-
tions)
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You don’t want to pear, Please sit
down. (Interruptions) I am on my
legs, Kindly sit down, (Interrup-
tions) . You realise that when, every.
body is speaking at the same time,
nothing is being heard, nothing is
audible, nothing can be heard. (In-
terruptions) I have permitted a point
of order, Kindly sit down. Please
sit down, Mr, Desai, please sit down.
I have permitted a point of order,
Nothing is audible, You are all
speaking at the same {ime. I can-
not even hear what you are saying.
(Interruptions) You are all speaking
at the same time, Please speak one
by one. I cannot give my ruling if
you are all shouting at the same
time, (Interruptions)

SHRI M. M. JACOB. Are vyou
making a statement in Rajya Sabha?
That is number one, And would
the Prime Minister come  forward?
These are the things to be sorted out.
Before that what is the point in hear-
ing you? (Interruptiams)

SHRI S. S, AHLUWALIA: He
must apologise, (Interruptions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please sit down, Nothing is audible,
Not one word of your objections is
audible, Nothing has gone on re-
cord, Tf you speak one by one, and
not at a time, it will be audible. The
Minister can hear and we can 3also
hear, Sw, please speak one by wne.

it giepeit fog et
Agiear, T3 adf F FEESy B RqAr
sz & o #a qEf F TR
. . (oraaw)
SHRI T. R. BALU, Madam, is it
a point of order?

THE VICE CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I have allowed him.

SHRI ATAL BIHARI VAJPAYEE:
Madam, what about the point of
order raised by Mr. Bhandare? You
give a miling.
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I have already said, because it was
not audible I will look into the re-
cords, And if there ig anytaing that
goes against the convention or Parlia-
mentary practice, that will be ex
punged,

SHR] ATAL BIHAR] VAJPAYEE:
Then don’t allow a similar point of
order,

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
I have not heard him, I will listen
and then say,

Mt gt feg wgeEifen -
agtaat, areddr ot wg WE R fafaaz
qIgT WK ATET AL g7 &Y I TATS
Fa% | § qraddr o F7 6707 ArHiNT
&I wrgar g 5 39 waw ¥ foaw
W wger §, W1 3 99 ¥ ay gl e
er g, A F™ g ar TR, g
g g AT BI a‘r:n LA
FUIT § | TH famrae & ar ye A
Aifefer £) Yoo fpm g Wi siq a9 7]
HIET 7@ wWT L . (WEaw) ...

st QR W HJar 7§ MifuE
&I %ﬁ-a gt foar § oo S a8
aud §1 ... (W) .

’a"rghn‘ta foe_ uzaa'rﬁm :
wgledl, I8 AR, Jegace qfafasy
FW Al I DR # 57 Y
1T FETE WA afreeTd miftas
FY A0 foar % | Sig a% A WRA
AT R A, g TR gAA 3
fag darx agt § 1 AT, g T
9T AT AT wigy §

THE VICE-CHAIRMAN (SHKI-
MATI JAYANTHI NATARAJAN):
I have already given a ruling that if
the Minister hag said anything un-
parliamentary, I will see that it iv
taken out of the record,

SHE1 S. S. AHLUWALIA: No,

SHRI DIPEN GHOSH: Madam, J
am on a point of order, (Interrup-
tions)

Leaders

SHRT YASHWANT SINHA (Bihar):
Madam, I am also on a point of crder.

=it g fog 3T wfamIe
fadim, nwefadw ady. #1 ...
(maaw) gz &1 IHiem 3T @
g ar ﬁoawr tt‘rca nusR &
T8 e taa 7 .+ (aEa™)
ag T W Fy arrar % ...
(swaw). .. ag gadt FaRm @)
T FW %

SHRI DIPEN GHOSH. The hon.
Member, Shri Bhandare, my collea-
gue, had raised a point of order and
you had given a ruling, Thereafter,
the hon. Member, Shri Ahluwalia,
had raised another point of order
and you have given a ruling, I may
like your ruling, I may not like your
ruling. The ruling may not come
to my liking. Yet the ruling of the
Chair is a ruling and the Members
of this House are bound to go by
that ruling, Ag soon as you gave
the ruling I saw four or five Mem-
bers, including some of the Membery
who are in the Panel of Vice Chair-
men, were challenging the ruling.

SHRI M. M, JACOBRB: Dipen Ghosh
is twisting the issue,

SHRI DIPEN GHOSH: I don't
think this should happen, (Interrup-
tions)

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Please sit down. Nothing is  being
heard.

¥ ¥ro THIET UET : TR @Y
gEx &7 mogatw fHAar g 1.

(maw). .. w@ a& IaF fag
am FT ATH T AT qF T@

gEA Y FIATE 997 Ag &
sy L (wEEm) .

SHRI JAGESH DESAI: We do
not dispute your ruling at ail. We
obey your ruling. But what was said
was that if it was unparliamentary,
only then it js a ruling, The Minister
cast aspersiong against the Members..
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SHRI S. S, AHLUWALIA. ...ag-
ainst the entire party, not against
individuals,

SHRI JAGESH DESAI: That is
why those words should be  with-
drawn by the Minister, T would re-
quest the Minister, to be largehearted.
what he said was not in good taste,

. (Interruptions) ..
THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):

Mr. Sinha is on a point of order,
please,

SHRI KAMAL MORARKA (Raja-
sthan): It is 5 genuine point of order,

SHR] YASHWANT SINHA. Ma-
dam, the House has spent nearly two
hourg discussing a matter which has
agitated the hon, Members, Now,
from the Government side, the Mini-
ster has got up to make a statement.

SHRI M. M, JACOB: Why did the
Minister say in the beginning that
it is not a statement? .. (Interrup-
tions) ..

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Let Mr. Sinha make his point of order,
please,

SHRI YASHWANT SINHA. In the
course of the various speeches which
were made in this House and I have
been listening to all of them, a Ilot
of harsh things have been said on
both sides. Judging from that I do
not think that anything which the
Minister has said so far is some-
thing to which objection could be
taken, I abide by your ruling,
Madam, that you will look intp the
record and see if there is anything
unparliamentary or against the con-

ventions of this House... (Interrup-
tions) ...
Tr. (WL G ;. T @qAs

ITEAT HATT, TY qET AG TAT KaAav
FTOAT | JIT A_EAT FT AATT FHav
31 ,.. (waam). ..
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SHR1 YASHWANT SINHA: Madam
Vice-Chairman, yoy have said that
you, will see if there is anything un-
parliamentary or anything against
the conventions of the House about
what the Minister has said. Your
ruling is final. Mr, Jagesh Desai has
said from that side that they  will
accept your ruling. If the ruling is
final, then, the Minister must be
allowed to carry on and T must say
that if certain hon. Membhers on the
other side insist that the Minister
mus{ apologise then, we shall resist
it aksolutely with all the force at our
command, We will never allow this
to happen, The Minister must  tell
them. ... (Interruptions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
Kindly hear my ruling. .. (Interrup-
tions)... Please hear my  ruling.
Please sit down for a minute. ..
(Interruptions) ...

SOME HON. MEMBERS: No.

SHRI N, K. P. SALVE: Madam,
we ourselves concedeg the right for
a Minister to make a clarificatory
statement. But what he has stafed
unfortunately is something which is

ery vhighly distressing.. . (Interrup-
tions) ...
SHRI S. S. AHLUWALIA: The

Minister is on his legs. Botb cannot
speak at a time. .. (Interruptions)

SHRI N. K. P. SALVE: 1 am ap-
pealing to Mr. Sinha for this one extra
reason, well, if he is not conceding
this moral right to my party and if
he is conceding this right to Dipen
Ghosh, then, he had no business to
condemn us. Till yesterday, he was

with us, a gentleman who was a mem- -

ber of our party. .. (Int2rruptions) . .
because of this unwarranted and
highly derogatory comments against
us, we are compelleq to walk out.
We will walk out.

(At this stage, some hon. Members
left the Chamber.))
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SHRI K. P. UNNIKRISHNAN:
Madam, I regret that they have chosen
the undemocratic path of not listen-
ing to what I had tg say. It ig a part
of Parliamentary. .. (Interruptions)...

THE VICE-CHAIRMAN (SHRI-
MATI JAYANTH) NATARAJAN):
I have already called the Minister.
I will not allow anybody else.

SHRI K. P. UNNIKRISHNAN: I
sympathise with their understanding
of parliamentary procedure and
norms. Madam, under article 77 of the
Constitution, the President allots, on
the advice of the Prime Minister, as
"=y are aware, certain specific res-
. nsibilities to certain Ministries.
ilere, all the time they are talking
about telephones and telephoneg hap-
pen to be in the Ministry of Commu-
nications. Then, I have been told that
I should not speak, (Interruptions).
It is very clear. It is a politically
motivated exercise, Vajpayee Ji, which
was clearly to drag in the name of
the Prime Minister and malign him.
I have every right ang I should as-
sert my right as long as I am a Minis-
ter of this Government to have a
hearing on this question. Therefore,
what I wanted to say wag that it is
not a political question. That is why,
I said, T welcomeq the concérn ex-
pressed by the hon. Members on all
sides. The National Front, who con-
stitute the Government today, had
included in their manifesto an amend-
ment to Indian Post Offices Act and
Telegraph Act. It was we who oppos-
ed along with our friends here those
DPernicious practices which were
sought to be institutionaliseq through
amendments to the Indian Postal Act.
We are opposed to all formg of assault
on privacy, whether it be tapping or
censorship of any kind. | would even
go to the extent of saying
that I am personally opposed
to the censorship of obscenity. The
State has business to come in and
decide what is obscene and what is
not obscene. Theferore, we want a
fundamental transformation and we
in the National Front Government, in
our evaluation, have found, at least as
far as my Ministry is concerned, we
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have said, both these enactments must
be drastically amended and these ara
in the process of being amended. We
are all aware and I must also put it
on record the background to this,
There was a question that this is an
old Act of the 19th century, Asg we
are aware some of these contain cer-
tain provisions which were an imperia-
list legacy with enabling provisions
which allowed certain agencies of {he
State to commit assault on the free-
dom of individual for political o
other reasons. While certain other rea-
sons may still be valid like in our war

against economic offenders, in
our war against narcotics
smugglers and even those

who pretend to form themselves inta
violent groups, para-military organi:
sations threatening secession from the
country, we have suggested, even if
these need to be done, these can be
done through other meang under cer
tain specific judicial ‘guarantees be-
cause the Law Commission had earlier
suggested that some of these provi-
sions should be deleted. While we are
in thig process of fulfilling our com-
mitment, T am not surprised if sud-
denly some allegation has come in
an articls in a magazine. Therefore,
we thought it was mnecessary since it
has been publicly mentioned that the
facts be ascertained ang that is the
role of the CBI to enquire into this
as an agency to ascertain facls
to register a case and ascerfain
facts from all those concerned. But I
just want to say, since a reference has
been made to the telephone exchanges
in Delhi belonging to the Mahanagar
Telephone Nigam, that as far gg we
are concerned, we have not authorised
it nor have we allowed anyone tg do
any kind of tapping in these premises.

I want to make it perfectly clear
and I shall not tolerate... (Interrup-
tions) ... Please listen. I am saying
this on full authority after making an
inquiry... (Interruptions), Since an
allegation has been made, I want to
make it clear and also I am clear.
Now, some people were very much
agitated because of certain references
that T have made—I am sorry, I can-
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not withdraw them because the past
15 years’ experience 1ig there. Tn-
fortunately, hon. Members are not
here. There were imports made of
bugging devices for the last 15 years
continuously . (Interruptions) ...
Are you prepared for an inquiry?
Woulg the former Prime Minister and
their leader accept an inquiry of any
kind into this, into the import of bug-
ging devices? What use it was made of
ang under whose authority, legal and
otherwise—this has {o-be explained
to the people, Our former: Rashtra-
pati himself had said that bugging de-
vices were planted, as Head of State,
as Head of the Republic of India. Now!
it is too late in the date of express
their moral indignation,

SHRI ATAL BIHAR] VAJPAYEE:
What has heen done with those devi-
ces?

SHRI K. P. UNNIKRISHNAN: It
will' have to be found out. Madam,
that is why we are trying to dismantle
this authority in structure, that is why
we want to amend these Acts , the
Indian Telegraph Act and the Indian
Post Office Act. That ig the purpose
and that is the aim of this Govern-
ment which we shall fulfil and we
shall take you into confidence, While
we are prepared for any kind of dis-
cussion, we are not prepared for a
discussion just to malign... (Inter-
ruptions) ... : :

SHRI G. SWAMINATHAN (Tamil
Nadu): We are not satisfled with the
statement made by the hon. Minister
(Interruptions) ...

SHRI V. GOPALSAMY: The
AJIADMK Government in Tamil
Nadu was doing the same
thing. They  have no moral
right now. These people also have
Ro moral right. ‘They have been do-
ing this. ....(Interruptions) _ . .They
bave no moral right ...(Interrup-
tions) ... For 13 years they have been
doing it.... (Interruptions)... It is
they who did this nefarious thing in
Tamil Nadu. He has no moral right to
speak about this... (Interruptions)...
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THE VICE-CHAIRMAN (SHRI-
MATI JAYANTHI NATARAJAN):
The Minister has just concluded, We
will now adjourn for lunch till Z-45
P.M.

Mentions

The House then adjourn for
lunch at forty-four minutes
past one of ihe clock.

The House reassembled
after lunch at forty-four mi-
nutes past two of the clock,

..the Vice-Chairman [Dr. G.
Vijaya Mohan Reddy]l in the
Chair,

SPECIAL MENTIONS

Restoration of Multi-Party System in
*  Nepaj

THE VICE-CHAIRMAN (DR, G.
VIJAYA MOHAN REDDY): Now, we
shall take up Special Mentions, Yes,
Mr. Sukomal Sen. .

SHRY MURLIDEAR CHANDRA-
KANT BHANDARE (Maharashtra):
Just a Minute, Sir, I will take just

one minute.

May I take thig opportunity to ex-
press not ‘only my personal happiness
and satisfaction, but also the happi-
ness and satisfaction of the entire
house on the resolution of the politi-
cal turmoil in Nepal?

SHR] KAPIL VERMA ~ (Uttar Pra-
desh): I have given notice of a Spe-
cial Mention on this,

SHRTI MURLIDHAR CHANDRA-:
KANT BHANDARE: T see, I had
askeg for-it, but I was not allowed,
probably because of this, .

DR. BAPU KALDATE (Maharash-
tra): You have to associate yourself
with his Special Mention.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Well, T am very
happy that democracy has been res.
tored there and the demand for a
multiparty -system has been recog-
nised. T only feel sorry that all ‘this
could have been done before 200 inno-
ceny citizens of Nepal lost their lives.



